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CQiTBM. ̂ INISTR^IVE JABM.IUR BgiC^.! JABALHJR

Original i^plioation Ho. 232 of 2004

Jabalpur, this the 25th aay of Mardvj 200 4

Hon'ble ̂ i M.P. Sln^^^j Vice Oiairman
HON^ble Shri M^d^ Mohan, Judicial Meraber

Dinesh Shanker Cwivedi,! son of
Shri IBrishanker Dwiveiii,; aged about
30 years, r/o. 43/4^1 Site No. 2,;
Kidwai Nagar,' Kanpuf Nagar (UP) . • •• itoolicant

(By Advocate - Shri T jp. Maratani on behalf of Shri Mahaadra
pateria)

Versus

3.

Uhion of 3hdia,i Through the
Secretary, Ministry of Railway,
New Delhi.

CJhsirman,; Railway Recruitment
Board#! Murabai Divisional Office
Oorapoimd,: Mumbai Central,^
Mumbai «. 400008 .

Chairman,' Railway Recruitment
Board#! Bhcpal,: BBkst Railway Colony,
Bhopal • 462610. Respondgits

ORDER (Oral)

By M .P. Sinqh^ Vice Chairman -
r'-

By filing this Original Application the applicant has

claimed the following main reliefs s

"(ii) Medical Scamination Rq>ort of the Railway
Doctor as regards the e^plioant«s eyes and so also the
final result of disqualification c£ the applicant
contained in Ann^ure A-a be quashed.

(iii) Medical acamination Rqjorts as regards the
applicant's eyes by the private Doctor contained in
Annescure A-i and by Eye Racialist of the District
Hospital Kai^ur Nagar under QdO contained in Annescure
A-4 be accq)ted and the respondents be directed to seled:
the applicant on the post of Prob. Assistant Station

despondent No. 2 may be directed to take re-
vision^pf the applicant by their Doctors."

2. The brief facts of the case are that the applicant

I Applied for the post of Assistant station Master in Railways
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According to the applicant he has be® selected but he has
not be®, appointed on the ground that he is medically unfit.
The applicant has obtained a certificate from the private
Doctor and also from the caiief Medical Officer,: District
Hospital,. Kanpur and has ̂ proadied this Tribunal seeking
direction to direct the respondaits to appoint him on the
post of Assistant Station Master.

3, Heard the learned counsel for the applicant and

perused tiie record carefully.

4. The learned counsel for the applicant has stated that

although he has approached the Railway authorities to know

the reasons for not appointing him, no satisfactory rq)ly

has been given by "the Railway D^artment to his

r qjr ̂  entation •

5, 3h "the circumstances we dean it appropriate to direct

the applicant to file a self contained rq>resentation to the
No. 2 ^ j. £

re^ond®i^ within a period of two months from the date of

receipt of copy of this order. If the applicant conplies

with this direction the re^ondent No. 2 is directed "to

consider "the said r^resentation and take a decision by

passing a speaking, detailed and reasoned order wi'thin a

period of three months from the date of receipt of the
r^res®tation from the applicant.

6. Accordingly,! the Original Application is disposed of

at the admission stage itself.

(Madan Monin) ^ Singh)
Judicial Menber Vice Ghairman
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